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Statement on AIDS in India 1,25,000 AT BT ASHTR ITTET B grg
485. SHRI INDER KUMAR ETel UHIENT AR[T 5 <2 H 125 ATbl B

GUJRAL: Will  the  Minister  of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is a fact that according
to an announcement made by Prof.
Rager Short of Monash Unviersity,
Melbourna in the Conference titled
Australian Foreign Ecologically
Sustainable Population, India will be
worst affected AIDS region in five years
time;

(b) whether Government have
examined the basis of the aforesaid
statement made by Prof. Short; and

(c) the steps Government are
contemplating to meet the explosion
likely to be caused in the field of AIDS?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI AR
ANTULAY): (a) and (b) A news item
to this effect has appeared in the
Pioneer, New Delhi, dated March 5,
1995. The Statement attributed to Prof.
Rager Short could at best, be his
assumption.

(¢) In order to prevent and control
the spread of HIV /AIDS in India a
comprehensive  programme is currently
under implementation as a centrally
sponsored scheme throughout the
country. The strategies of the
programme consist of generation of
awareness amongst high risk behaviour
groups and general public about HIV/
AlIDs, control of Sexually Transmitted
Diseases, Blood Safety and rational use

of  blood, better survellance; and
diagnosis and Clinical Management of
HIV/AIDS cases.
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Cancellation of the Licence of Indian Red
Cross Society

487.SHRI V. HANUMANTHA
RAO:
SHRI SANJAY DALMIA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Indian Red Cross Society
has been directed to shut its blood bank
and also its licence has been cancelled;
and

(b) if so, the reasons therefor?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI AR.
ANTULAY): (a) The Licence of Indian
Red  Cross Society, 143-S.B.

[1 DEC, 1995]

to Questions 344

Road, Bombay was cancelled with effect
from 11th July, 1995.

(b) The said blood bank did not
comply with the provisions of Schedule
"F"  Part-XII(b) to the Drugs and
Cosmetics Rules, in as much as—

1. Records and Registers were not
maintained as per law;

2. The change of technical staff was
not informed to the licensing
authority as  per terms  and
conditions of the licence;

3. The blood bank has not been
provided . certain essential
equipments;

4. Proper testing was not carried out.

Royalty Earnings Paid to Scientists

488. SHRI  SATYA
MALAVIYA: Will the
MINISTER be pleased to state:

(a) the royalty earnings paid to
scientists under policy changes made by
CSIR; and

(b) the other incentives given to
scientists?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE AND
MINISTER OF STATE IN THE
DEPARTMENTS OF ATOMIC
ENERGY AND SPACE AND
MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND
TECHNOLOGY (SHRI BHUVNESH
CHATURVEDI): (a) The information is
being collected and will be laid on the
Table of the House.
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(b) The incentives given to scientists
are as follows:—

(i) earnings from licensing of
intellectual property is now shared
with the staff;

(i) the fee portion or net surplus
arising from R&D contracts and
S&T services is shared with the
staff;

(iii) the ceiling on the maximum
amount of honorarium receivable



